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proposal to help the Stales in establishing 
toum t facilities* m the States ,

(b) it so, whethei Union tn>\eminent 
have also decided to spend iupets 13 
lakhs in Rajasthan in this tcgaid ,

(c) vthal are the Other States where 
Government have drawn up plans to m.dc 
places a ttiac ti\c  loi touiiM* , and

(d) what amount will l>c srent on 
each place ^

Till- MINISTER OF TOURISM AND 
C1V11 AVI AT ION (PARYATAN AUR
NAGAk VIMANAN M A N lR l) (DR 
KARAN SING II) (a) and (b ) With the 
abolition of Part 11 Plan scheme*, the 
piactice of tm m g grants.m-aid to State 
Governments ha» been discontinued from
1969-70 It is, hnwevei, ptoposed to tak : 
up some schemes in Rajasthan in the 
Central Sector in the I ourth Plan period 
including > tourist bungalow at laisalmet, 
a tourist leception centre and a youth 
hostel at Jaipur and augmentation of 
accommodation in the Bhaiatpur Game 
Sanctuary.

(c) and (d) louiism  schemes are
not drawn up State-wise They are
formulated on the basis of 1 actors such 
as tounst prcfeicnces, accessibility ol the 
tourist ( entres travel patterns, etc. The 
total outlay on tout! sin schemes 
during the Iou ith  Pltn Peiiod is Rs. 2*5 
crores in the Ccnti il sector including s i\ 
crores tor hotel i id transport loans to 
the private sectoi.

Pioposalt* Formulated to boost up 
Tourism in the Country

739, SHRI SIJBODH HANSD \  Will 
the Minister of TOURISM AND C1VIL 
AVIATION (PARYTAAN AUR NAGAR 
VIMANAN MAN I Rl) be pleased to state

(a) whethci any proposals ha\c been 
ftWtn coated to boost up toousm in India

with a view to achieve tbe target o f  four 
lakh foreign tourists visiting India every
vcai ,

(b j if so, the main fetlurc o f the 
piojosal , and

( t )  ir the proposals ha\c  not been 
loinmlated so fui, what die the bioad 
features of the pioposcJ cspansion and m 
what minnei u is likely to be achieved }

TUI MINIS ILR Ol TOURISM AND 
CIM I AVIATION (PRYATAN AUR 
NAGAR VIMANAN MANTRI) (DR. 
KARAN SINGH) (a) to U ). Yes Sir 
Apart (loin iclaxintt visa founalties and 
Mmplilymg 1 at illation jroccduics, action 
i being t ikcn to develop and sticngthcn 
the tounsni infra ctiu ttu ic  in nnpoilant 
helds such is inipio\emcnt ol international 
nrpoits, construction of hotel*' both in 
tJic public and piivatc seetois, impiove- 
menl in transpoit facilities, piumotion of 
wild life tounsni etc lo u i ism promotion 
and publicity piogiammcs ovciseas aie 
ilso being stienpthtned

( (instruction of H aldia Port

740 SHRI SUBODH HANSDA Will 
the Mimstct of SHIPPING AND IRANS- 
PORI (NAUWAHAN AUR PARIWAHAN 
MANTRI) be pleased to stjte

( i)  whether it is a fact that the cons- 
tiuction o f IH ldia Poit is still behind 
sch dule ,

(b) if so, how far this is behind 
schedule , and

(c) when this is likely to be 
completed >

lllL  M IM S11R 01 PARLIAMEN­
TARY A H  AIRS, AND SHIPPING & 
TRANSPORT (SANSADlYA KARYA 
TATH \  NAUWAHAN AUR PARIWAfJAN 
MANTRI) (SHRI RAJ BAHADUR) . (a) 
Yofc, S>ir,
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(b) Tbe progress o f construction works 
of the Haldta Dock Project is behind 
schedule by about one year.

(c) The project is Iik.cl> to be comple­
ted by the end of 1972

(a) whether the Direct Taxes” Enquiry 
^Committee has submitted its rerort on

the question of black money, and

(b) if so, the main leiommendations 
made by the Committee in thisiegard

lm antia l Assistance to Slates

741 SHRI MAYAVAN Will
the Minister o H  1 INANCI VIT1A
MANTRl be pleased to state

(a) whether the amount financed by the 
Central Government to the State Govern­
ment foi purchase of machinery and 
equipment from foreign Government as 
nd for certain projects is ticited as a loan 
ind mteiest is charged theicon and

(b) if so, whnt ure the terms and con­
ditions under which such loans are 
granted ">

THE MINISTER OF FINANCE 
(VIRTA MANTRl) (SHRI YFSHWANT- 
RAO CHAV AN) (a) and (b) 
Foreign exchange required for the import 
of machinery and equipment by State 
Government projects is provided by the 
Government of India out of their foreign 
exchange resources, including external 
tssistance State Governments and the 
concerned protects acquire the foreign 
ixthange in the normal couise against 
tn tir iu p te  rcsouicv-s and make payments 
(oi import of machmeiy and equipment 
Since the foreign exchange is provided 
mamst payment of equivalent rupees, it 
is not treated as a loan and there is no 
question of charging any interest

Report of Direct Taxes Enquiry Committee 
on black money

742. SHRI MAYAVAN Will the 
Minister of FINANCE (VlTTA MANTRl) 
be pleased to state

THE M lN lSIbR  OI S lV T fc lN T H F  
MINISTRY OF FINANC t  (VlTTA MAN- 
TRALAYA MEN RAJYA MANTRl) (SHRI 
K R GANLSI1) (a) and (b) Only an 
interim report has been received from the 
Direct Taxes Inquiry Committee and is 
being examined by the Government It is 
not rossible at this stage to state the 
recominendntions mnde by the C ommittee

Companies with autlmri&cd capital of 
Rs 50 lakhs and ab<»c

743 SHRI MAYAVAN Will the 
Minister o f COMPANY AFFAIRS 
(KAMPANI KARYA MAN TR1) be rlcased 
to state

(a) the particulars of the constitution 
of the 40 Public Limited Companies wad
21 private limited companies whteh have 
been newly registered up to 31 Match, 1970 
with authorised capital of oxer rupees '0  
lakhs, and

(b) their number in Tamil Nadu *>

THE M1NISTLR Ol COMPANY 
Al FAIRS (KAMPANI kARYA MANTRl) 
(SHRI RAGHUNATHA REDDY) (a) 
The details of the 40 public limited com­
panies and 21 pnvate limited companies 
registered under the Companies Act, 1956 
in the Private Sector during the year 
ending 31st March, 1970 are given in the 
statement laid on the Table o f  the House. 
[P laced in I J b r a n  See  No LT-24S "71]

(b) Of the above, two public limited 
companies and three pnvate limited com­
panies were registered in the State of 
Tamil Nadu,




